Articles in the Constitution of India relating to the Chairman, Rajya Sabha

64. The Vice-President to be ex officio Chairman of the Council of States.—The
Vice-President shall be ex officio Chairman of the Council of States and shall not hold
any other office of profit:

Provided that during any period when the Vice-President acts as President or
discharges the functions of the President under article 65, he shall not perform the
duties of the office of Chairman of the Council of States and shall not be entitled to
any salary or allowance payable to the Chairman of the Council of States under article
97.

89. The Chairman and Deputy Chairman of the Council of States.—(1) The Vice-
President of India shall be ex officio Chairman of the Council of States.

(2) The Council of States shall, as soon as may be, choose a member of the Council to
be Deputy Chairman thereof and, so often as the office of Deputy Chairman becomes
vacant, the Council shall choose another member to be Deputy Chairman thereof.

92. The Chairman or the Deputy Chairman not to preside while a resolution for
his removal from office is under consideration.— (1) At any sitting of the Council
of States, while any resolution for the removal of the Vice-President from his office is
under consideration, the Chairman, or while any resolution for the removal of the
Deputy Chairman from his office is under consideration, the Deputy Chairman, shall
not, though he is present, preside, and the provisions of clause (2) of article 91 shall
apply in relation to every such sitting as they apply in relation to a sitting from which
the Chairman, or, as the case may be, the Deputy Chairman, is absent.

(2) The Chairman shall have the right to speak in, and otherwise to take part in the
proceedings of, the Council of States while any resolution for the removal of the Vice-
President from his office is under consideration in the Council, but, notwithstanding
anything in article 100, shall not be entitled to vote at all on such resolution or on any
other matter during such proceedings.

97. Salaries and allowances of the Chairman and Deputy Chairman and the
Speaker and Deputy Speaker.— There shall be paid to the Chairman and the Deputy
Chairman of the Council of States, and to the Speaker and the Deputy Speaker of the
House of the People, such salaries and allowances as may be respectively fixed by
Parliament by law and, until provision in that behalf is so made, such salaries and
allowances as are specified in the Second Schedule.

98. Secretariat of Parliament.— (1) Each House of Parliament shall have a separate
secretarial staff:



Provided that nothing in this clause shall be construed as preventing the creation of
posts common to both Houses of Parliament.

(2) Parliament may by law regulate the recruitment, and the conditions of service of
persons appointed, to the secretarial staff of either House of Parliament.

(3) Until provision is made by Parliament under clause (2), the President may, after
consultation with the Speaker of the House of the People or the Chairman of the
Council of States, as the case may be, make rules regulating the recruitment, and the
conditions of service of persons appointed, to the secretarial staff of the House of the
People or the Council of States, and any rules so made shall have effect subject to the
provisions of any law made under the said clause.

100. Voting in Houses, power of Houses to act notwithstanding vacancies and
guorum.— (1) Save as otherwise provided in this Constitution, all questions at any
sitting of either House or joint sitting of the Houses shall be determined by a
majority of votes of the members present and voting, other than the Speaker or
person acting as Chairman or Speaker.

The Chairman or Speaker, or person acting as such, shall not vote in the first
instance, but shall have and exercise a casting vote in the case of an equality of
votes.

(2) Either House of Parliament shall have power to act notwithstanding any
vacancy in the membership thereof, and any proceedings in Parliament shall be
valid notwithstanding that it is discovered subsequently that some person who was
not entitled so to do sat or voted or otherwise took part in the proceedings.

(3) Until Parliament by law otherwise provides, the quorum to constitute a
meeting of either House of Parliament shall be one-tenth of the total number of
members of the House.

(4) If at any time during a meeting of a House there is no quorum, it shall be the
duty of the Chairman or Speaker, or person acting as such, either to adjourn the
House or to suspend the meeting until there is a quorum.

118. Rules of procedure.— (1) Each House of Parliament may make rules for
regulating, subject to the provisions of this Constitution, its procedure and the
conduct of its business.

(2) Until rules are made under clause (1), the rules of procedure and standing
orders in force immediately before the commencement of this Constitution with
respect to the Legislature of the Dominion of India shall have effect in relation to
Parliament subject to such modifications and adaptations as may be made therein by
the Chairman of the Council of States or the Speaker of the House of the People, as
the case may be.

(3) The President, after consultation with the Chairman of the Council of States
and the Speaker of the House of the People, may make rules as to the procedure
with respect to joint sittings of, and communications between, the two Houses.



(4) At a joint sitting of the two Houses the Speaker of the House of the People, or
in his absence such person as may be determined by rules of procedure made under
clause (3), shall preside.

120. Language to be used in Parliament.— (1) Notwithstanding anything in Part XVII, but
subject to the provisions of article 348, business in Parliament shall be transacted in Hindi or in
English:

Provided that the Chairman of the Council of States or Speaker of the House of the People, or
person acting as such, as the case may be, may permit any member who cannot adequately
express himself in Hindi or in English to address the House in his mother-tongue.

(2) Unless Parliament by law otherwise provides, this article shall, after the expiration of a
period of fifteen years from the commencement of this Constitution, have effect as if the words
“or in English” were omitted there from.



